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[RAJYA SABHA]

introduce the Bill.  ...(Interruptions)... We have already moved ahead.
...(Interruptions )...

The University Grants Commission (Amendment) Bill, 2024

DR. JOHN BRITTAS: Sir, | move for leave to introduce a Bill further to amend the
University Grants Commission Act, 1956 to fortify the principles of co-operative
federalism in the domain of education and to import legislative lucidity for ensuring
coherence and consistency with constitutional principles in the interplay between
UGC regulations and State laws.

MR. DEPUTY CHAIRMAN: You have to move the Bill.

DR. JOHN BRITTAS (Kerala): Sir, | move for leave to introduce a Bill further to amend
the University Grants Commission Act, 1956.

MR. DEPUTY CHAIRMAN: The question is that leave be granted to introduce the Bill.
...(Interruptions)... TAIST, 3AH H G T B ...(FAYM)... I TR qSHY 3TH H
I B ..(FALTH)... H 37T TG 3TUE DN 8T § [ SIS S BT gavT fdal €,
let us move further. 3T H BIs 91 T8l ...(TALT)...

The question was put and the motion was adopted.
DR. JOHN BRITTAS: Sir, | introduce the Bill.

The Citizenship (Amendment) Bill, 2024

SHRI SANDOSH KUMAR P (Kerala): Sir, | move for leave to introduce a Bill further to
amend the Citizenship Act, 1955.

The question was put and the motion was adopted.
SHRI SANDOSH KUMAR P: Sir, | introduce the Bill.

The National Commission for the Preservation of Endangered Languages Bill, 2024
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SHRI SANDOSH KUMAR P (Kerala): Sir, | move for leave to introduce a Bill to
provide for the establishment of a National Commission for the Preservation of
Endangered Languages and for matters connected therewith or incidental thereto.

The question was put and the motion was adopted.
SHRI SANDOSH KUMAR P: Sir, | introduce the Bill.
The National Artificial Intelligence Technology Regulatory Authority Bill, 2024

SHRI SANDOSH KUMAR P (Kerala): Sir, | move for leave to introduce a Bill to
provide for the establishment of a National Artificial Intelligence Technology
Regulatory Authority for the regulation and monitoring of the use of Artificial
Intelligence and related technologies in the country and for matters connected
therewith or incidental thereto.

The question was put and the motion was adopted.
SHRI SANDOSH KUMAR P: Sir, | introduce the Bill.
MR. DEPUTY CHAIRMAN: Now, we will take up the Constitution (Amendment) Bill,
2022 (Amendment of Article 16), Private Members' Bill for Consideration and
Passing. The Constitution (Amendment) Bill, 2022 (Amendment of Article 16); Shri
Javed Ali Khan to move a motion for consideration of the Constitution (Amendment)

Bill, 2022. Please.

The Constitution (Amendment) Bill, 2022 (amendment of Article 16)

1 SIS STctl @ (IR U< eN): Helad, H IRTd Rl §:
"fp YRT P ARG BT AR FINLT HRA Tl fAeyd IR foar fhar sl

SowTafy oft, § Al wehes gy, 2022, S EET § W gRT SeIegw
foram w721 o1, 39 W =t & oIy Sud A @l g €1 ug ol fadgs sredd
HEAYUl 2, Rifh AR I P WAL BT AMEHA 16 IBR ¥ I8 IHIG Bl & [h
ag 3 frss a7, R i et NaRal § w9 8 a1 o 781 7, S0
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